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THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL

Joint Committee Inspection Report

In the matter of

ORIGINAL APPLICATION No. 146/2024 (CZ)

Kishore Anand Shrivastava
VS
State of Madhya Pradesh & Ors

Pindrai Ryt, Madhya Pradesh, India

Longitude
79.54415166666666°
Loc PM Altitude
GMT 07:49:46 AM Friday, 13.09.2

Dates of inspection: - 16.08.2024 & 13.09.2024

Members of the Committee: -

1. One representative of the collector, Seoni (M.P.)
2. One representative of the State Pollution Control Board (M.P.)
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1. That the present OA raised the issue of illegal mining going on in the area of village
Kasai, Tehsil Lakhnadon District Seoni (M.P.). It was contended by the applicant that

“The respondent no. 7 and 8 are continuously flouting and violating the settled
principle of law by carrying out mining over the area where no such minerals are
left available and the excavation of the minerals to its capacity has already been
done over the years in the past and under the garb of that mining lease of Khasra
no.295 the respondent no.7 and 8 are excavating the minerals from the nearby
Khasra situated at village Kasai, Tehsil Lakhnadon, District - Seoni, Madhya
Pradesh.

Secondly, the respondent no.7 to 10 are carrying out illegal mining and boundless
crushing activities over the agricultural land bearing Khasra No. 312/2/1/1/1
admeasuring 3.53 hectares and various other Khasra wherein 12-15 meters of
deep excavation has been done by the respondent no.07 to 10 and have also
vanished the entire seasonal drain of the area in question. Moreover, illegal
mining activities is being carried out over an area wherein neither the mining
lease has been obtained by the respondents, nor the consent to establish and
consent to operate has been obtained from the concerned department by the
respondent no.7 to 10. The indiscriminate and boundless crushing activities and
blasting is going on at such a level that the excavation of minerals is going on
beyond the permissible capacity resulting in huge irreparable loss to environment
and the ecology of that area”

That the Hon'ble Tribunal, Central Bench, had passed following directives on dated
04.07.2024 -

4. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:
(i)  One Representative from the Collector Seoni (M.P.)
(i)  One Representative of the State Pollution Control Board, (M.P.)

5. The Committee is directed to submit the factual and action taken report within six

weeks. The State PCB will be the nodal agency for coordination and logistic
support.”
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2. In compliance with the above directions given by the Hon’ble NGT (CZ) in the matter
of O.A. 146/2024 dated 04.07.2024, the committee comprising of the following

nominated members was constituted.

S. No. Name of Department Name of Committee Member

1.

Representative of the Collector, Seoni (M.P.) Smt. Sunita Khandayat
ADM, District Seoni (M.P.)

Representative of State PCB, (M.P.) Shri Alok Kumar Jain
Regional Officer,
MPPCB Jabalpur (M.P.)

The copy of the nomination letters are enclosed as ANNEXURE-1.

The MPPCB and Mining Department (Seoni), being the Nodal Agencies in this matter,

coordinated with all the concerned stakeholders including petitioner and scheduled the site

visit on dated 16.08.2024. On the day of the site visit, all committee members and other

stakeholders were present, including the petitioner. However, due to heavy rainfall in the

said area demarcation and measurement of boundaries of mining lease areas could not be

carried out. Details of officials and other stakeholders present during the site visit on dated
16.08.2024 are as follows: -

1.

© ooNo s WN

Smt. Sunita Khandayat, ADM, District Seoni

Shri Alok Kumar Jain, RO M.P.P.C.B. Jabalpur

Shri Ajay Khare, Scientist, M.P.P.C.B. Regional Office Jabalpur

Smt. Jyoti Dhokhe, Tehsidar-Lakhanadon, District Seoni

Shri Sohan Salame, Mining officer, District Seoni

Shri Ranjit Daheriya, Mining Inspector, District Seoni

Smt. Shrivanti Parthe, Mining Inspector, District Seoni

Shri Jaikishan Sharma, Sub Engineer, MPPCB Regional Office Jabalpur

. Shri Vijendra Shrivastava, Patwari Halka No.72, Lakhnadon district Seoni

10 Shri Kishore Anand Shrivastava, Petitioner
11.Shri Deepak Kumar Jain, (Respondent No. 7 & 8)
12.Shri Sanjeev Kumar Jain, (Respondent No. 9)
13.Shri Vijay Kumar Jain, (Respondent No. 10)
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Copy of ‘Sthal Nirikshan Panchnama’ recorded during site inspection dated 16.08.2024
Is enclosed as ANNEXURE-2.

As the primary concern in this case pertained to illegal excavation by respondents 07 to
10, as mentioned in the petition, an additional inspection was carried out on 13.09.2024
to demarcate and measure the boundaries of the mining lease areas in presence of revenue
officials. This inspection took place in the presence of the following members: -

1. Smt. Jyoti Dhokhe, Tehsidar-Lakhanadon, District Seoni

Shri Alok Kumar Jain, Regional officer M.P.P.C.B. Jabalpur

Shri Sohan Salame, Mining officer, District Seoni

Shri Ranjit Daheriya, Mining Inspector, District Seoni

Smt. Shrivanti Parthe, Mining Inspector, District Seoni

Shri Jaikishan Sharma, Sub Engineer, MPPCB Regional Office Jabalpur
Shri Narendra Ganvir, Revenue Inspector, Lakhnadon district Seoni
Shri Vijendra Shrivastava, Patwari Halka No.72, Lakhnadon district Seoni
9. Shri Deepak Kumar Jain, (Respondent No. 7 & 8)

10.Shri Sanjeev Kumar Jain, (Respondent No. 9)

11.Shri Vijay Kumar Jain, (Respondent No. 10)

O N Ok~ WN

The copy of ‘Sthal Nirikshan Panchnama’ recorded during Seemankan/site inspection
dated 13.09.2024 is enclosed as ANNEXURE-3.

This report, containing factual information and observations made during the inspection,
Is being submitted by the joint committee following the field visit and demarcation of the
mining lease areas conducted on 16.08.2024 and 13.09.2024 respectively. The report
addresses the concerns raised by the petitioner and includes discussions held with the

relevant stakeholders.
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(A)  Basic details of the Mines and Stone Crushers mentioned in the Petition: -

Basic information about Mines and Stone Crusher mentioned in the petitions are

tabulated below: -

Basic details of Respondent No. 7 & 8 (Shri Deepak Kumar Jain)

Mine
S. No. Particulars Details
1. | Mining Lease Occupier-Deepak Kumar Jain
Lease Area: - 3.0 Hectare
Validity: -29.03.2028
Location: -Kh.No. 295, P.H.No.72,
Village — Kasali, Tehsil-Lakhanadon, Seoni
2. | Environmental From DEIAA, Seoni by letter No. 86 dated 15/02/2018
Clearance Capacity: -16530 Cubic Meters
3. | Consent from MPPCB | Consent to Operate (CTO) dated 27.12.2022
Capacity: - 16530 Cubic Meters
validity: -14/11/2027

Stone crusher

1. | Consent from MPPCB | Consent to Operate (CTO) dated 29.12.2022
Capacity: - 16530 Cubic Meters
Validity: -14/11/2027

2. | Location of Crusher Khasra No- 295 P.H. No-72,
Village — Kasali, Tehsil-Lakhanadon, Seoni

Basic details of Respondent No. 9 (Shri Sanjeev Kumar Jain)

Mine
S. No. Particulars Details
1. | Mining Lease Occupier-Sanjeev Kumar Jain

Lease Area: - 1.62 Hectare
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Validity: -03.03.2032
Location: -Kh.No. 312/2/1/1 and 312/2/2, P.H.No0.30,
Village — Kasali, Tehsil-Lakhanadon, Seoni

2. | Environmental SEIAA, Bhopal by letter N0.3905 dated 21/07/2015
Clearance Capacity: -11760 Cubic Meters

3. | Consent from MPPCB | Consent to Operate (CTO) dated 27.10.2022
Capacity: - 11760 Cubic Meters
validity: -02/04/2027

Stone Crusher

1. | Consent from MPPCB | Consent to Operate (CTO) dated 27.10.2022
Capacity: - 11760 Cubic Meters
Validity: -04/01/2027

2. | Location of Crusher Location: -Kh.No. 312/2/1/1 and 312/2/2, P.H.No0.30,
Village — Kasali, Tehsil-Lakhanadon, Seoni

Basic details of Respondent No. 10 (Shri Vijay Kumar Jain)

As per records available with the Mining Department Seoni and MPPCB neither any

mining lease nor stone crusher exists in the name of Respondent No. 10

Site view description: - The Google Earth photograph shows the locations of the mining

lease areas and stone crushing units. It is clear from the image that the residential area is
situated more than 500 meters away from the boundaries of the mines and stone-crushing
units. Village Kasai is situated more than 1000 meters away from mines and stone
crushers. NH 44 is situated more than 150 meters from the boundary of mines and stone
crushers. Additionally, there are no eco-sensitive areas near the mines or stone crusher
units. Thus, the distance shown in the Google Earth photograph complies with the Siting
criteria set by the Central Pollution Control Board (CPCB). Furthermore, it is submitted

that both the stone crushers are located within the respective Mining Lease Areas.
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Google Earth photograph showing the location of mines and stone crushers can be below:
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(B) Specific issues raised in the petition and factual observation: - Specific issues
raised in the petition and factual observations recorded during the inspection are tabulated
below: -

S.No. | Specific issues raised in the petition Factual Observations
Respondent No. 7 & 8 (Shri Deepak Kumar Jain)
1. That, a stone crusher unit in the name | In the petition, M/s Jain Stone Crusher

of M/S Jain Stone Crusher is situated | and Shri Deepak Kumar Jain are
at Khasra No. 295 Village-Kasal, | specifically listed as Respondents No. 7
Tehsil-Lakhnadon, District-Seoni, | and 8, respectively. It is necessary to
Madhya Pradesh was granted consent | mention here, that M/s Jain Stone
to operate stone crusher unit for | Crusher, located at Khasra No. 295,
excavating “stone Gitti” and M/S | Village Kasai, Tehsil Lakhnadon,
Dipak Kumar Jain Bolder Mines was | District Seoni, is owned and operated by
granted consent to operate for |Shri Deepak Kumar Jain only.
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“Mining of Bolder”, under various
conditions and to comply with various
guidelines and laws framed from time
to time by statutory bodies and
Hon’ble courts and tribunals.
Shockingly, the conditions were
flouted by the project proponents and
illegal excavation of minerals and
uncontrollable blasting was carried
out by the respondents resulting in
danger to the lives of residents of
village Kasai and the environment at
large.

Therefore, Respondent No. 7 and
Respondent No. 8 are actually the same
individuals. Furthermore, Respondent
No. 8, Shri Deepak Kumar Jain, also
owns a boulder mine under the name
"Deepak Kumar Jain Boulder Mines" at
the same Khasra No. i.e. Khasra No.
295. Khasra No. 295, having a total land
area of 3.38 hectares, is recorded as
government land as per the land records,
out of the total land area mining lease
for 3.00 hectares was granted by the
Mining Department, Seoni, in the name
of Shri  Deepak Kumar Jain.
Additionally, Environmental Clearance
(EC) for 3 Hectares on the same Khasra
No. was granted by DEIAA in the name
of Shri Deepak Kumar Jain on 15.02.
2018. PP has obtained valid Consent
from the concerned department i.e.

mining lease from the mining
department, EC  from  DEIAA,
CTE/CTO from MPPCB. PP has

informed that control blasting is done
with authorized person as and when
required. Copy of Mining lease,
Environmental Clearance (EC) and
Consent of Mine and Crusher are
enclosed as ANNEXURE-4. Copy of
information received from respondent
no. 08 and 09 regarding blasting are
enclosed as ANNEXURE-5.

That, the respondent no. 7 and 8 after
excavating the entire minerals of the
mining lease area at Khasra no. 295

Land records and the Google Earth
photograph shown above indicate that
Khasra No. 295, owned by respondent

Joint Committee IR in the Matter of O.A.146/2024 (C2Z)
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started excavating the adjoining
private lands, especially bearing
Khasra no. 312/2/1/1/1/ which is
owned by respondent no. 9 and 10
and as respondent no. 9 being the
partner of the respondent no. 7 firm,
the excavation of the minerals from
its own agricultural land is being
carries out without taking any of the
prior permission from the concerned
department which includes mining
lease, consents etc.

no. 7& 8 and Khasra No. 312/2/1/1/1,
owned by respondent no. 09 are
approximately 1000 meters apart.
Additionally, the records show that
respondent no. 7 is not a partner of
respondent no. 9. The inspections
carried out on 16.08.2024 and
Seemankan conducted on 13.09.2024 by
revenue department Seoni, revealed that
no excavation has been carried out by
respondent no. 08 outside the mining
lease area.

As per Production data provided by the
mining department Seoni, it is found
that PP has done production of capacity
16958 cubic meters in the year 2020
while the consented production capacity
from MPPCB was only 16530 cubic
meters. Therefore, PP has exceeded
production by 428 cubic meters
(Approximately 2.589%) in the year
2020. PP had exceeded production
without  obtaining  expansion  of
consented capacity in the year 2020.
Thus, PP is liable for imposition of EC
for exceeded quantity for that particular
year.

The detailed report of SEEMNKAN and
production data is enclosed as
ANNEXURE-6 and ANNEXURE-7
respectively.

That, the Respondent No. 7 to
Respondent NO. 10 are working
beyond the mining lease granted for

According to the “SEEMANKAN”
report prepared by revenue department
Seoni, which was prepared by the

Joint Committee IR in the Matter of O.A.146/2024 (C2Z)
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operating crusher plant and has started
its mining operations extensively on
the adjoining agricultural land which
proves the fact that the mining
activities are done by beyond the
scope of work permissible under the
lease. The project proponents are
carrying on  extensive  mining
activities without obtaining any
mining lease from the mining
Department, Environment Clearance
from Respondent No.3 and Consent
under Air (Prevention and Control of
Pollution) Act. 1981 and the Water
(Prevention and Control of Pollution)
Act. 1974 from Respondent No. 4 for
the area Dbearing Khasra NO.
312/2/1/1/1 which is against the
settled environmental norms and
degrading the environment.

Revenue Department of Seoni after
conducting site visits and carrying out
the measurements and demarcation of
the mining lease areas provided by the
mining department, there is no evidence
of excavation beyond the designated
lease boundaries or the permitted depth.
It is important to note that excavation in
the adjacent Khasra No. 294, as cited in
the petition, was conducted by M/s
Sangyan Engineering and Construction
Company Private Ltd., which had been
granted a mining lease by the Seoni
Mining Department, as per letter No.
1266 dated 30.09. 2006. The mining
lease granted to M/s Sangyan
Engineering & Construction Pvt. Ltd. Is
enclosed as ANNEXURE-8.

The petitioner has claimed that the
Project Proponent (PP) conducted
mining on Khasra No. 312/2/1/1/1
without  obtaining the  necessary
permissions  from  the  relevant
departments. However, according to the
available documents, respondent No. 09
I.e. Shri Sanjeev Kumar Jain was
granted a mining lease for Khasra No.
312/2/1/1 and 312/2/2 (1.62 Hectares)
by the Mining Department, Seoni.
Additionally, the PP  obtained
Environmental Clearance (EC) from
SEIAA on 21.07. 2015, for an area of
1.75 hectares at the same Khasra no. and
consent to operate from MPPCB. It is
necessary to mention that the land of

Joint Committee IR in the Matter of O.A.146/2024 (C2Z)
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Khasra no. 312/2/1/1 and 312/2/2 is
privately owned by the respondent no.
09. Copies of the mining lease, EC, and
Consent of mine and stone crusher
obtained from MPPCB are enclosed as
ANNEXURE-9.

That, the project proponents of the
Stone Crushing units in greed of
earning profits extended their mining
activities and completely made it is
Commercial Zone. Firstly, the Stone
Crusher plant excavated the minerals
from the allocated mining area
beyond the permissible limit and
secondly excavated minerals from the
agricultural land which was never
allocated for mining purposes, but the
same was used by the project
proponents resulting in loss to the
environmental at large, also, there has
been no compliance of the guide lined
issued by the MPPCB as there exist
no air control devices to filter out the
dust emissions and no suitable water
sprinkles are installed in the mining
area to suppress the fugitive dust
emission which is against the settled
environmental principles and
precedents laid down by the Hon’ble
Tribunal and Madhya Pradesh
Pollution Control Board guidelines
which are mentioned in the consent
order as well. Moreover, there is no
greenbelt area or plantation within 5
meters of the periphery of the stone

The petitioner has alleged that project
proponents are operating in such a way
that they have made it a commercial
zone. It is necessary to mention that
stone-crushing units situated in the said
area are located at a sufficient distance
from each other. Thus, these units are
stand-alone stone-crushing units rather
than stone-crusher clusters in nature.
The petitioner also alleged that the areas
in question are agricultural land and
never allocated for mining. Land of
Khasra No. 312/2/1/1/ and 312/2/2 is
private land which is owned by
respondent no. 9. From the mining lease
documents and EC attached as
ANNEXURE-09, it can be ascertained
that respondent no. 9 has obtained a
mining lease for the same land from the

mining department and necessary
permissions from respective
departments. The Seemankan report

prepared by the revenue department and
production data provided by the mining
department shows that respondent no.
09 has carried out excavation only
within the areas allotted for mining
purposes. Copy of “Seemakan” report
and production data of respondent no.

Joint Committee IR in the Matter of O.A.146/2024 (C2Z)
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crusher unit to the

environment.

improve

09 are enclosed as ANNEXURE-10 and
ANNEURE-Q7. Furthermore, the status
of compliance of various environmental
conditions can be seen under the “Status
of Compliance of Environmental
conditions” head.

That, the Petitioner being the resident
of an area which is at a distance of
almost 60 kms. from the area in
guestion visits the area almost every
day and while passing by from the
area in question noticed the disaster
being done by the Respondent No. 7
to 10 to the environment as the
Respondents have excavated the
mining area to its fullest capacity and
have also destroyed the adjacent
agricultural land completely by
digging 12-15 meters deep resulting
in huge pits, wherein the respondent
authorities whose duty is to monitor
such illegal activities and
irregularities on regular basis are just
acting as silent spectators. That, being
distressed with the harmful crushing
activities and blasting done by the
Project Proponents, the Petitioner
decided to put this issue before this
Hon’ble Tribunal.

As per Production data provided by the
mining department Seoni, it is found
that PP Respondent No. 08 has done
production of capacity 16958 cubic
meters in the year 2020 while the
consented production capacity from
MPPCB was only 16530 cubic meters.
Therefore, PP has exceeded production
by 428 cubic meters (Approximately
2.589%) in the year 2020. PP had
exceeded production without obtaining
expansion of consented capacity in the
year 2020. Thus, PP is liable for
imposition of EC for exceeded quantity
for that particular year.

“Seemankan” report prepared by the
revenue department after extensive land
measurement reveals that the respondent
09 has not carried out illegal excavation
beyond the mining lease area.
Production data provided by the mining
department Seoni as enclosed above,
also reveals that PP has not carried out
excavation beyond the permitted
capacity of EC and consent.

Furthermore respondent no. 10 i.e. Shri
Vijay Kumar Jain, neither owns any
mine nor any crusher. Information
received from respondent no. 10 is
enclosed as ANNEXURE-11.
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(©)

(i)
(if)

Status of Compliance of Environmental Conditions: - The status of compliance

of various environmental conditions as observed during site inspection dated
16.08.2024 and 13.09.2024 is as follows: -

Respondent No. 07 & 08 (M/S Jain Stone Crusher and M/S Deepak Kumar
Jain Bolder Mine located at Khasra No. 295): - Following are the compliances
made by respondent no. 7 & 8 i.e. Shri Deepak Kumar Jain: -

The stone crusher is located approximately 150 meters away from the boundary of
National Highway No. 44, with no residential areas within the 500-meter radius.

The Project Proponent (PP) has constructed an approach road using murrum for
vehicle movement.

(ili)  The stone crusher is situated approximately 15 feet below the ground level, and

(iv)

this unique topography serves as a natural barrier.

PP has covered all the conveyor belts as well as screens using Gl sheets.

Twva Pradesh, India
Madcdhyea Pradesh 480887, Inc clien

- -
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(v)

(vi)

2.

PP has carried out plantation on the periphery of the mining lease area.

A 2‘;..,{’&“
s fj’l!m

o

L&

PP has fenced the mining area using steel wires also there eX|sts munnares on the

periphery of mining lease area.

B oFs mMap Camera

Pindrai Ryt, Madhya Pradesh, India
Pindrai Ryt, Macdhya Pradesh, India

Lat 22 &636625"
LoNng 79.56430651"

16/08/24 O1:12 PM GMT +06:30

Respondent No. 09 (M/S Sanjeev Kumar Jain Bolder Mine located at Khasra

No. 312/2/1/1 and 312/2/2): - Following are the compliances made by respondent

no. 9 i.e. Shri Sanjeev Kumar Jain: -

Joint Committee
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(i) PP has fenced the mining area using steel wires. Also there exists Munnare on the
periphery of the mining lease area.

(i)  The stone crusher M/s Jain Stone crusher in the Shri Sanjeev Kumar Jain is located
approximately 400 meters away from the boundary of National Highway No. 44,
with no residential areas, or educational institutions within the 500-meter radius.

(ili) There exists an unmetalled road connecting the stone crusher to the nearby
Highway for the movement of vehicles.

(iv) PP has covered the screens using Gl sheets and conveyor belts using colored nets.

n GPS Map Camera

n GPS Map Camera

i, Madhya Pradesh, India

dhya Pradesh, India
ont of HP petrol pump, Kasai, Sirmangni, Madhya Pradesh 480886, India

nt of HP petrol pump, Kasal, Sirmangnd, Madhya Pradesh 480886, India

:05 PM GMT +05:30

(v)  On the roadside, the stone crusher has a boundary wall approximately 8-10 feet

high, while the other sides are enclosed with a boundary wall made of GI sheets.

Joint Committee IR in the Matter of O.A.146/2024 (C2Z)
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(D)

(E)
(i)

The Project Proponent (PP) has also planted some trees along the periphery of the

stone crusher.

n GPS Map Camera

Sirmangni, Madhya Pradesh, India
of HP petrol pump, Kasai, Sirmangni, Madhya Pradesh 480886, India

Respondent No. 10 i.e. Shree Vijay Kumar Jain: - In the petition, Shri Vijay

Kumar Jain is listed as Respondent No. 10. However, as per the information
available with the Mining Department Seoni and MPPCB as well, there is no stone
crusher or mining lease exist in the name of Shri Vijay Kumar Jain, Respondent
No. 10.

GPS Photographs taken during the SEEMANKAN site inspection dated
13.09.2024 are enclosed as ANNEXURE-12.

Action Taken By MPPCRB: -

In compliance with the O.M. issued by MoEF&CC dated 28.04.2023, the Board
has written a letter vide letter No. 1229 dated 02.09.2024 directing respondent no.
09 to shut down its mining and stone crushing operations beyond 27.10.2024. A
copy of the letter is enclosed as ANNEXURE-13. Further as per the order dated

Joint Committee IR in the Matter of O.A.146/2024 (C2Z)
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(if)

(iii)

08.08.2024 passed in Jayant Kumar v MOEF&CC and Ors the Hon'ble National
Green Tribunal, Principal Bench, New Delhi had directed that mining leases
continuing pursuant to ECs granted by DEIAAs upto 11.12.2018, must be
appraised/re-appraised by concerned SEIAAs within three months. The relevant

para of this judgment is as follows:

" 142. Therefore, a reasonable view need to be taken in this matter. To meet the
ends of justice and also to implement the environmental laws and applying the
Precautionary Principle and Sustainable Development, we are of the view that
mining leases continuing pursuant to ECs granted by DEIAAs upto 11.12.2018,
must be appraised/re-appraised by concerned SEIAAs within three months from
this judgment. Thereafter, if no decision is taken in favour of mining lease holders
or no appraisal is made, the mining by lease holders who have been granted ECs
by DEIAA shall not be allowed to operate. Further in all those cases where ECs
have been granted by DEIAAs on and after 12.12.2018, such mining leases shall
not be allowed to operate forthwith since such ECs are illegal. In such cases
appraisal has to be made by concerned SEIAA and ECs are to be granted in

accordance with the provisions of EIA 2006 as amended from time to time.

143. In order to avoid any doubt, we also make it clear that MOEF&CC would also
make necessary rectifications/corrections in OMs already issued including OM
dated 28.04.2023 so as to cover ECs granted by DEIAA from 15.01.2016 to
11.12.2018 instead of confining it to 13.09.2018 for appraisal/re-appraisal by
SEIAA."

The Board has directed the respondents for future plantation on the periphery of the
mine and stone crusher.

Respondent No. 08 exceeded production in the year 2020 by 428 cubic meters
from consented capacity without obtaining expansion of consented capacity.
Therefore, Proposal of imposition of Environmental Compensation (EC) on
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(F)

Respondent No.08 (Shri Deepak Kumar Jain) for the violated quantity has beenT
sent to MPPCB Head office for approval. Copy of the proposal is enclosed as
Annexure-14

Action taken by Mining Department Seoni: - Following actions has been taken
by the Mining department under M.P. Minor Minerals Rules,1996 due to violation
of terms and conditions specified in the mining lease agreements against
Respondent No. 08 and 09: -

(i) The mining department Seoni has imposed penalty of Rs. 6,00,000 followed by a

show cause notice on respondent No. 08 i.e. Shri Deepak Kumar Jain under rule
30(27) of M.P. Minor Minerals Rules,1996 vide its letter n0.961 dated 19.09.2024.
Copy of letter is enclosed as ANNEXURE-15.

(ii) The mining department Seoni has imposed penalty of Rs. 4,00,000 followed by a

(&)

@

(ii)

(111)

(iv)
(v)

show cause notice on respondent No. 09 i.e. Shri Sanjeev Kumar Jain under rule
30(27) of M.P. Minor Minerals Rules,1996 vide its letter no.962 dated 19.09.2024.
Copy of letter is enclosed as ANNEXURE-16.

Recommendation: - Based on the observation made during the site inspection, the
following are recommendations: -

Peripheral plantation was seen but the same needs to be further strengthened along
the barrier zone for better dust mitigation.

Revalidation of Environmental Clearance from SEIAA shall be obtained by
respondent No. 08 i.e. for M/S Deepak Kumar Jain Bolder Mines for mining
operations beyond 27.10.2024.

Telescopic chute arrangements must be installed around the crushed stone
stockpiles of smaller size i.e. Zero Gitti.

An effective water sprinkling system ghall be installed in the stone crusher area.

Thick plantation shall be made in the barrier zone of the mining lease area and
stone crusher boundary area.

e~ o — W
(Sohan Salame) mar Jain) (Suneeta Khandayat)

Mining Officer Regional Officer R _
Seoni M.P.P.C.B. Jabalpur ADM, District Sconi
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_Isst_le raisegl in this application is illegal mining going on in the area of village Kasai, Tehsil Lakhnadon
District Seoni (M.P.) on followng grounds :

The {"e.‘?pondent no. 7 and 8 are continuously flouting and violating the settled principle of law by carrying
out mining over the area where no such minerals are left available and the excavation of the minerals to its
capacity has already been done over the years in the past and under the garb of that mining lease of Khasra

no.295 the respondent no.7 and 8 are excavating the minerals from the nearby Khasra's situated at village
Kasai, Tehsil Lakhnadon, District - Seoni, Madhya Pradesh.

Secondly, the respondent no.7 to 10 are carrying out illegal mining and boundless crushing activities over the
agricultural land bearing Khasra No. 312/2/1/1/1 admeasuring 3.53 hectares and various other Khasra's
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and consent to operate has been obtained from the concerned department by the respondent no.7 to 10. The
indiscriminate and boundless crushing activities and blasting is going on at such a level that the excavation of
minerals is going on beyond the permissible capacity resulting in huge irreparable loss to environment and the
ecology of that area.”

We deem it just and proper to call a report on the matter in issue, in present application, from a Joint
Committee consisting of:

(i) One Representative from the Collector Seoni (M.P.)
(ii) One Representative of State Pollution Control Board, (M.P.)

The Committee is directed to submit the factual and action taken report within six weeks. The State PCB will
be the nodal agency for coordination and logistic support.
The report in the matter be filed by the Committee by email at ngtczbbho-mp@gov.in.
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

CCA-Renewal ok
RED-SMALL Valid up to 14/11/2027 NSRRI PCB ID: 115956
Ou%@rt}“g@ég J%};12/2022 Consent No:AW-108204
To, .
The Occupier,
M/s. Dipak Kumar Jain Bolder Mines (Area 3.0 Hect),
Village - Kasali,

City : Lakhnadaoun,
Dist : Seoni (M.P.)

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 1256309 Dt. 30/11/2022 and last communication received on
Dt.27/11/2022

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing
rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 14/11/2027 subject to the fulfillment of the
terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Kh.No-295, P.H. No- 72 Village- Kasai, Tehsil — Lakhnadon, Distt- Seoni (M.P.)

b. Mining Lease Area: 3.0 Hect.
¢. Product & Production Capacity:
Product Qty / year
Mining of Bolder 16530.0 MT3

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 14/11/2027 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when
required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions
Special Condition :-
The Mine management Shall provide dust Separation facility properly and water spray on haul road, Failing which this renewal of
consent shall be deemed as cancelled.

E Seralng fowe LITAS Slgnature I\JL_C);\V rIfIEd proe=
. F g PR Digitally Signed
A.K.JAIN,S.E.

Pty gm0 S Date: 27/12/2022 03:08:36 PM ALOK KUMAR JAIN
(Orgamc Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # EH819SQ4HP
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.200 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mgl/I.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/1.
BODs Days 27 °C Not exceed 30 mg/l.

Ccob Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
BODs Days 27 °C Not exceed 30 mg/l.
COD Not exceed 250 mgl/l.
Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) WC :3.500 WWG : 0.200 Water Source Remark
1 | Domestic Purpose 0.500 0.200 Tankers
2 | Plantation / Horticulture 0.500 0.000 Tankers
3 | Spray in Mines 2.000 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
31 | Page Consent No:AW-108204
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

11. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(if) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition.:-
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment to be installed P.M, SOX,
height(mtrs) NOX(mg/NM3)
Transportation 0 Screer_l Cover,Water Sprinkler,Wind
Breaking Wall,

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PM10 pg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m? 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?3

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-25)

Additional Air condition.:-
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

34 | ngdditional condition.- Consent No:AW-108204

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using “TPAV" Number. Page:5/6




Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

_____-_.__,_,_._A
it iy P [TTRAY
E:. o 2 LT
Paplaty Byge sk Andiuiar ALOK KUMAR JAIN
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # EH819SQ4HP
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,
455/456, Vijay Nagar,Jabalpur
Jabalpur

Tele : 0761- 4042780,2647878

CCA-Renewal .
RED-SMALL Valid up to 14/11/2027 CONSENT NO: PCB ID: 115955
OU%@F(}MQP@;%EQE?/ 12/2022 Consent No:AW-108377
To, ]
The Occupier,

M/s. Jain Stone Crusher,

Village- Kasai, Tehsil - Lakhnadon
City : Kasai,

Dist : Seoni (M.P.)

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 1256308 Dt. 30/11/2022 and last communication received on
Dt.27/11/2022

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing
rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 14/11/2027 subject to the fulfillment of the
terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh.No-295 P.H. No- 72 Village- Kasai, Tehsil — Lakhnadon, Distt- Seoni (M.P.)
b. The capital investment in lakhs: 280

¢. Product & Production Capacity:
Product Qty / year
Stone Gitti 16530.0 MT3

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 14/11/2027 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when
required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act

* General conditions

. g _._r\-"_'_'_'_
£ o Sipiing from LTS Signature I\EFV rified ane
. e Digitally Signed p# :
A.K.JAIN,S.E.
e e Date: 29/12/2022 05:05:46 PM ALOK KUMAR JAIN
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # S3242|EALO
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 2.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.200 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mgl/I.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/1.
BODs Days 27 °C Not exceed 30 mg/l.

Ccob Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/I.
BODs Days 27 °C Not exceed 30 mg/l.
COD Not exceed 250 mgl/l.
Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) WC :5.500 WWG : 2.200 Water Source Remark
1 | Domestic Purpose 0.500 0.200 Tankers
2 Dust Suppression 2.500 0.000 Tankers
3 | Plantation / Horticulture 0.500 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
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the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

11. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(if) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition.:-
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment to be installed P.M, SOX,
height(mtrs) NOX(mg/NM3)
Stone Crushing 0 Screer] Cover,Water Sprinkler,Wind
Breaking Wall,

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PM10 pg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m? 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?3

d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pug/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-25)

Additional Air condition.:-

1. The stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board

2. The stone crusher shall provide telescopic chute for drop of zero size gitti or fine dust

3. The stone crusher shall provide dust extraction for screen as per guideline

4. The stone crusher shall construct boundary wall to protect flow of dust into nearby fields

5. The stone crusher shall develop 10 metres wide green belt all around the periphery to made as curtain for nearby fields.

6. The stone crusher shall maintain the ambient air quality within the prescribed standards

7. The stone crusher shall install following air pollution control measures for control of air pollution as per standards in Environmental
(Protection) Rules 1986 :- (i) Dust containment cum suppression system for the equipment (ii) Construction of wind breaking walls
(iii) Construction of the metal road within premises (iv) Regular cleaning and wetting of ground within premises26427 (v) Growing of
a green belt along the periphery

8. Stone crusher shall ensure that Suspended Particulate matter measured between 3 to 10 away from any process equipment of a stone
crushing unit shall not exceed 600 micrograms per cubic metre.

9. The Stone Crusher owner shall construct boundary wall all along periphery of stone crusher unit within 2 months failing which this
renewal of consent shall be deemed as cancelled.
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.
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Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

_____-_.__,_,_._A
it iy P [TTRAY
E:. o 2 LT
Paplaty Byge sk Andiuiar ALOK KUMAR JAIN
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # S3242|EALO
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State Environment Impact Assessment Authority, M.P.
(Government of India, Ministry of Environment & Forests)

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5. Arera Colony

Bhopal-4620 16

visit us http://www.mpseiaa.nic.in
Tel:0755-2466970, 2466859

Fax : 0755-2462136

No: TFo0™  [SEIAA NS
DEtE. :_,':l T
o i il

To.

Shri Banjeev Kumar Jain,

Sfo Shri Devendra Kumar Jain,
Pratibha Dresses, Lakhnaden, Seoni
District — Seoni (MP) — 480888

Sub: Case No. 2690/2015 - Prior Environmental Clearance for Stone Quarry (Opencast Manual/
Semi Mechanized Method) in an area of 1.750 ha, for preduction capacity of 11,760 m'lyear at

Khasra no. 312/2 at Village - Kasai, Tehsil - Lakhnadon, District-Seon] (M.PJ by Shri Sanjm

Jain S/o Shri Devendra Kumar Jain, Pratibha Dresses, Lakhnadon, Seoni (MPF) — 480886 Tel No.
9425821625

This has reference to your letter received in SEIAA office on 27.03.2015 and subsequent latters
seeking Prior Environmental Clearance for the above project under the EIA Natification, 2008, The
proposal has been appraised as per prescribed procedure in the light of provisions under the ElA
Naotification, 2006 on the basis of the mandatory documents enclosed with the application viz., the
Ferm — |, Appendix-1 Mining Plan & EMP, the additional clarifications furnished in resocnee to the
observations of the State Expert Appraisal Committee (SEAC) and State Environment Impact
Assessment Autharity (SEIAA) constituted by the competent Authority

Il. There is no National Park/Sanctuary and interstate boundary within 10 Km radius. There is no
human settlement/waterbody within 500m distance from mining site. & no Forest boundry
within 250m distance from mining site

The Stone Quarry groject is for production capacity of expansion in production capacity
11,760 m*lyear.The mining will be carried out by Opencast Manual/Semi Meachanized Method.

lll. The project has been considered in accordance with the provisions of the EIA notification
issued by the Ministry of Environment & Forests vide 3.0, 1533 (E), dated 14th September
2008,

V. Based on the information submitted, as at Para () above and others the State Level
Environment Impact Assessment Authority (SEIAA) considered the case in its 215" meeting
dtd.02.07 2015 and decided to sccept the recommendations of 197" SEAC meeting did.
03 08.2015.

Hence, Prior Environmental Clearance is granted for Stone Quarry (Opencast Manuall Semi
Mechanized Method) in 2n area of 1.750 ha. for sroduction capacity of 11,760 m’fvear at Khasra
no. 312/2 at Village - Kasai, Tehsil - Lakhnadon, District - Seoni (M.P) for the lease peried to Shri
Sanjeev Kumar Jain S/o Shri Devendra Kumar Jain, Pratibha Dresses, Lakhnadon, Seeni (MB)
subject to the compliance of the following specific conditions as recommended by SEIAA & SEAC
and subsequent standard conditions. ‘

&, Specific Conditions

i al Cl if Uploaded in XGN on 26/07/2019 15:32:28fr9m IP No: 171.61.39.10.
g.' gzg%gai?gf;umnﬁnatﬂ;tajn%?nﬁél%b&ﬁ&m&miﬂgﬂm&phﬁmfwe execution of lease agreement.
60ridPagsetakes that tHid furissedintoay depBOBREETHIARRHR Exceed 6.00 m. at the end of lease periad.

3. The ameount towards reclamation of the pit and land in MLA shall Be carried @b thranab e
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11:

12.

13.

14.

18.
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10:
11
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A. Copy of Environmgnal

B. 54780-Sanjeev Kum

PP shall be responsible for discrepancy (if any) in the submissions made by the PP to SEAC &
SEIAAL, '

Transportation of material shall be done in covered vehicles.

Necessary consents shall be obtained from MPPCE and the air pollution control measures for
crusher have to be installed as per the recommendation of MPPCE.

Permission / NOC shall be obtained from Gram Panchayat for lifting water from the village
resources and shall be furnished to MPPCB while obtaining necessary consents under the
provisions of Air / Water consents.

Curtaining of site shall be done using appropriate media.

Garlang drains and check-dams shall be constructed considering the slopes of the lease area
The propased plantation should be carried out zlong with the mining and PP would maintain
the plants for five years including casualty replacement. Peripheral plantation shall be carried
out in the first vear itself.

Transporiation shall not be carried out through forest area.

Appropriate activities shall be taken up for social up-liftment of the Fegion. Funds reserved
towards the same shall be utilized through Gram Panchayat.

PP will take adequate precautions sc as not to cause any damage to the flora and fauna during
mining operations,

The validity of the EC shall be as per the provisions of EIA Notification subject to the following:
Expansion or modernization in the project, entailing capacity addition with change in process
and or technology and any change in product - mix in proposed mining unit shall require a
fresh Environment Clearance

Standard Conditions

Controlisd blasting iechniques, as and when required, shall be carried out in the day time only,

Mining will be carried out as per the approved Mining Plan. In case of any violation of Mining
Plan the Environmental Clearance given by SEIAA will stand cancelled.

Effective safeguard measures, such as regular water sprinkiing shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points.

Where the guarry is in a hilly terrain and where some part of the hill is already cut for guarrying,
further hill cutting shall not be done. In such cases, deepening the existing aoperational area
may be preferably done.

Precise mining arez will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operalions for all proposals under consideration.

The lease holder shall obtain necessary prior permission of the competent authorities for
drawal of reguisite quantity of water (surface water and groundwater), if required for the
project.

Parking of vehicles should not be made on public places,

Special Measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is to be
undertaken, shall be carried-out regularly.

Measures for prevention and control of soil erosion and management of silt shall be
undertaken.

Trenches/garland drains shall be constructed at foot of dumps to arrest silt from being carried
to water bodies

The project proponent will ensure necessary protection measures around the mine pit, waste
dumps and gariand drain.

Top soil / solid waste shall be stacked properly with proper slope and adeguate safeguards
and shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of

1089 90t BT830 oaded in XGN on 26/07/2018 15:32:28 from IP No: 171.61.39.10.
&5 o ?ﬁ&: ST 5kall ResRIBIRY OUL as per EMP. Seff sustenance of the vegetation

6 bridPageetakes that the AR oRRGHIATCHltritaesfaltingrahall be done in the leased area, except only with the
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16. Persons working in dusty areas shall be provided with protective respiratory devices and they
shall also be imparted adequate training and information on safety and health aspects.

17. Dispensary facilities for first-aid shall be provided at site.

18. A copy of the environmental clearance shall be submitted by the Project Proponent to the

5 Heads of the Local Bodies, Panchayat and Municipal Bodies, as applicable, in addition to the
relevant officers of the Government

19. The Ministry or any other competent authority may alter/modify the conditions or stipulate any
further condition in the interest of environment protection,

20. Concealing factual dafa or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection} Act, 19885,

21. Any appeal against this prior environmental clearance shall lie with the Green Tribunal, if
necessary, within a period of 30 days as prescribed under Section 18 of the Mational Grean
Tribunal Act, 2010,

F o

|r I|,

2N
(Ajatshatru'Shrivastava)
“ Member Secretary

v,

Endt No { SElAAMS Dated:
Copy to:
1. Principal Secretary, Department of Environment, Gavernment of Madhya Pradesh,
Maniralaya, Bhopal.
2 Member Secretary, SEAC, Research and Developmeant Wing Madhya Pradesh
Pollution Control Board, Paryavaran Parisar, E-5, Arera Colony Bhopal - 462016
3, Member Secretary, Madhya Pradesh Poliution Control Board, Paryavaran Parisar,

E-5, Arera Colony, Bhopal-462016

4, Collector, District Seoni, (M. P}

B Divisional Forest Officer, District Ssoni, (M. P.)

B. LA. Divislon, Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan, Jor
Bagh Road, New Delhi - 110 003,

il Director (S). Regional office of the MOEF, Western Region, Kendriya Paryavaran
Bhawan, Link Road No. 3 Ravi Shankar Magar, Bhopal - 462016

8. Director, Geology & Mining, Madnhya Pradesh, 28-A, Khanij Bhawan, Arera Hills,

Bhopal - 462002.
. District Mining Officer, District Seoni, (M. P.) -
10. Guard file JI,-"
{Alok Nayak)
Officer-in-Charge

A. Copy of Environmental Clearance(if any) Uploaded in XGN on 26/07/2019 15:32:28 from |P No: 171.61.39.10.
B. 54780-Sanjeev Kumar Jain Bolder Mines acceptsthe LEGAL responsibility
63r1d]aa@ggtakesthat the furnished information is CORRECT & ACCURATE.



Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

RED-SMALL CCA-Renewal CONSENT NO: *** PCB ID: 54780
OUW\@I‘(;MQ%%% 10/2022 Consent No:AW-106377
To, .
The Occupier,

M/s. Sanjeev Kumar Jain Bolder Mines,

Kh.No-312/2/1/1, 312/2/2 P.H. No-30 ( AREA-1.620 HECT ), VILLAGE-KASAI TEH-
LAKHNADON DISTT-SEONI,City : Kasai,

Dist : Seoni, Tal : Lakhnadon, Latitude : 22.6288 Longitude : 79.5506

Subject:  Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 1213333 Dt. 11/10/2022 and last communication received on
Dt.11/10/2022

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

The M. P. Pollution Control Board has agreed to grant consent up to 02/04/2027, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh.No-312/2/1/1, 312/2/2 P.H. No-30 ( AREA-1.620 HECT ), VILLAGE-KASAI TEH-LAKHNADON DISTT-
SEONI, Kasai, Lakhnadon, Seoni

b. The capital investment in lakhs:  Rs. 25
¢. Product & Production Capacity:

Product Qty / year

Mining Of Bolder 11760.000 MT3

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 02/04/2027 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 month before expiry of the

consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when
required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

* General conditions

P — Signature Nog Verified -
e A G AF PO Digitally Signed p¥ :
A.K.JAIN,S.E.
gy By i Madaiar' Date: 27/10/2022 01:47:54 PM ALOK KUMAR JAIN
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV #NQBU35W9A4
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 .-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.500 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BODs Days 27 °C Not exceed 30 mg/l.

CoD Not exceed 250 mgl/l.

Oil and grease Not exceed 10 mgl/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
BODs Days 27 °C Not exceed 30 mg/l.
CoD Not exceed 250 mgl/l.
Oil and grease Not exceed 10 mgl/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC : 4.500 |WWG : 0.500 Water Source Remark
1 | Dust Suppression 3.500 0.000 Tankers
2 | Others ..... 0.500 0.000 Tankers
3 | Spray in Mines 3.000 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

10. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i) The dates on which analysis were performed

(iif)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

11. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.
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Consent Order M.P. Pollution Control Board -
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur

Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/ms3 (PM10 pg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m? 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOX] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages

etc.

6. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-25)

Additional Air condition.-

1. Mine shall adopt wet drilling method to carry out drilling operation.

2. Curtaining of site shall be down using appropriate media.

3. Transportation of material shall be done in covered vehicle.

4. Water sprinkler shall be provided to avoid dust generation during material unloading.

5. The muck pile shall be sprayed with water prior to loading.

6. Dense plantation shall be carried out all around the quarry lease area in barrier zone of 7.5 m @ 45 Trees / Hectare.

7. Control blasting shall be carried out in such a manner that there shall be no heavy vibration, fly rock problems may come up. The

secondary blasting shall be totally eliminated with the help of hydraulic rock breaker.

8. Regular wetting/sprinkling of haul road & transportation road shall be carried out by tankers.

9. Proper & regular maintenance of the vehicles shall be under taken to suppress the frictional noise.
10. Over loading shall be avoided.

11. Mining shall be done as per the Mining Plan approved by competent authority.

GENERAL CONDITIONS:

1. The nonhazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not
to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping

site. If required.

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.

MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent.
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorization is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorization fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorization

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:-

1. This consent in no way be taken as a measure of proof that Mine have not violated the provisions of this Act at any time in the past.
2. Mine shall ensure compliance of all the conditions mentioned in Environmental Clearance order issued by competent authority.
3. Mine shall comply the provisions of all the relevant Acts/Rules/Directions/Guidelines issued by MoEF/CPCB/MPPCB time to time as
required and if applicable.
4. Mine shall comply with the Directions/ Orders issued by Hon’ble Supreme Court/ High Court/ NGT time to time in the relevant Writ
Petitions.
5. The mining activity shall be done manually and / or by semi mechanized method.
6. Mining shall be done as per approved Mining Plan submitted by the mine.
7. Mine shall provide barbed wire fencing all around the quarry lease area & install the sign board of danger / prohibited area at the entrance
of quarry area.
Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974, The Air (Prevention
& Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above.
For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the
date of expiry of this consent/authorization. The applicant without valid consent (for operation) of the Board shall not
bring in to use any outlet for the discharge of effluent and gaseous emission.

Enr and nn hahg|f of

M joard
E Serding as LTI
bt bam m 1 adba ALOK KUMAR JAIN
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV #NQBU35W94
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

RED-SMALL CCA-Renewal CONSENT NO: *** PCB ID: 54774
OU%@“}M&Z@@E& 10/2022 Consent No:AW-106410
To, ]
The Occupier,

M/s. Jain Stone Crusher,

Kh.No-312/2/1/1, 312/2/2 P.H. No-30 ( AREA-1.620 HECT ), VILLAGE-Kasai teh-Lakhnadon
DISTT-SEONI,City : Kasali,

Dist : Seoni, Tal : Lakhnadon, SIDC : Not In SIDC, Latitude : 22.6288 Longitude : 79.5506

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 1213256 Dt. 11/10/2022 and last communication received on
Dt.11/10/2022

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 04/01/2027, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh.No0-312/2/1/1, 312/2/2 P.H. No-30 ( AREA-1.620 HECT ), VILLAGE-Kasai teh-Lakhnadon DISTT-SEONI,
Kasai, Lakhnadon, Seoni

b. The capital investment in lakhs: Rs. 25
c. Product & Production Capacity:

Product Qty / year

STONE GITI 11760.000 M3
Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 04/01/2027 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 month before expiry of the

consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when
required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act

* General conditions

& sSiiing pom L0 Signature Nog Verified ol
e ¢ T Digitally Signed p# :
A.K.JAIN,S.E.

Diptesly e i fadlie | Date: 27/10/2022 01:48:39 PM ALOK KUMAR JAIN
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV #UBGBWN877W5
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 .-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.200 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD:s Days 27 °C Not exceed 30 mgl/l.

CoD Not exceed 250 mgl/l.

Oil and grease Not exceed 10 mgl/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
BODs Days 27 °C Not exceed 30 mg/l.
CoD Not exceed 250 mgl/l.
Oil and grease Not exceed 10 mgl/l.
Sr | Water Code (Qty in kipd - Kilo Ltr per Day)| WC : 4500 WWG : 0.200 Water Source Remark
1 | Domestic Purpose 0.500 0.200 Tankers
2 | Others ..... 0.800 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

10. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i) The dates on which analysis were performed

(iif)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

11. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.
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Consent Order M.P. Pollution Control Board -
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur

Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/ms3 (PM10 pg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m? 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOX] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

6. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-25)

Additional Air condition.-

1. Jaw crusher shall be enclosed by wind breaking walls & suitable dust containment arrangement be made.

2. The industry shall adopt following Air Pollution Control measures as per M. P. Pollution Control Board guide line dated: 19-02-2004.

I. The screen shall be enclosed with M.S. Sheets and a fan connected with motor to extract the dust generated during screening operation
should be installed. Dust shall be vented into a chamber wherein water sprinklers shall be provided for dust suppression.

11. A telescopic chute shall be provided at the zero gitti and dust/fines dropping point. Suitable water sprinkling system shall be provided to
reduce the dust emission. a. Temporary water sprinklers shall be provided at the time of unloading from the truck / tripper. b. The unit shall
provide water sprinklers on the conveyor carrying raw material from Bunker/bin to the crusher. The water should be sprayed in the form of
mist with the help of a motor.

111. Stone crusher shall develop green belt of 10 mtrs. width all around the premises to improve the environment in general.

IV. Periodical cleaning of the water spray nozzles shall be carried out to avoid chocking.

V. Fine dust accumulated in the crushing areas shall be periodically cleaned and the dumps should be covered with tarpaulin to check erosion
by wind.

V1. The approach road shall be properly developed and sprayed with water periodically. Similarly, the approach roads to individual crushers
shall be made in good condition and watered periodically.

VII. The drop height of the processed material shall be kept at minimum during loading and unloading.

VIII. Covered transfer chutes shall be provided at all the crushed material discharge points of conveyors.

IX. As an occupational safely all the workers shall be provided with nose masks.

3. Crushed material dropping height shall be kept at minimum.

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition.:-

1. This consent cannot be taken as a proof that industry / unit has not violated the provisions of this Act at any point of

time in the past.

2. The unit shall obtain all the necessary permissions/ clearances that may be required under the provisions of various

rules / acts before commencement of production at site.

Consent/authorization as required under the  Water (Prevention & Control of Pollution) Act, 1974 , The Air
(Prevention & Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions
mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six
months before the date of expiry of this consent/authorization. The applicant without valid consent (for operation) of the
Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission.

. lfof
E Seralng fowe LITAS M oard
PR RN - ALOK KUMAR JAIN
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV #UBGBWN877W5
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o Annexure 12
GPS Photographs of Site Visit dated 13/09/2024

% GPS Map
Latitude

tude
13.0¢

, Madhya Pradesh, India

Latitude Longitude

) BE66GEL° 79.543005° Pindrai Ryt, Madhya Pradesh, India




= xure 13
= &

FEAGE Yguvr fyaiqor ays
Fﬁ%,ﬁﬁ&_ﬁ ~482002

Phone & Fex-0761 40

il L L T S —

b 1 [

---------------------------------------------

;r,;qras/ 1229 8%/ 94 /204 STAYL 2. ,,‘)}‘7[21/}

maumgmnaamrmsa
AT AT T

N g TAR ST (Wruwrser)
WET F. 295, TH-FHE
TN -TwaTRNT e &gl (71.y.)

2 fAwg:- ST (TeuYT g o o) 3Rfrer 1974 U 33 '@ vd aryg

------ 00-+----
ST Rwurata af e AOWO 9e@or 23wy ats, care H.455/456
fasreR, mﬂmmm%mﬁmaﬁmam%r

(Uﬂ?ﬁ?mﬂ?mﬂm&mmﬁam?ﬂmﬁawmaammmn$
A W H. 295, TH-THS ewiel-G@AERl orar Ry (FN.) & TR @era
waﬂamrfmm'ﬁmmmﬁl

(2)agﬁvam?ﬁwmmaﬁﬁmmﬁuwhmmmaﬁ&ﬁmuﬁm
(DEIAA) f8a=aY ¥ g7 &, / 86/l /DEIAA/NOC /2017 R 15/02,/2C18 EIT
vaierofy &= el ur & .

3) T & Ay &R 30T ZRT WA B 142/2022 (U9 &R Rwg
TR, 77 wd Sy oRads FACE) A Red 07/12/2022 T mﬁa 311?‘:‘8

HIT FFAT TP TR 3G gRT TR @RI 142/2022 (azij TN
¥ vdawor g7 g SToary aREdd #aeE) & ola andy A FaHAy R
T v Sreary oRadT FA R Y AR S R 15/03/2024
¥ gude ¥q AOUO UGWUl TGEr @ gmr e (STeoT ﬁ'm\rr o1 ﬁ?ﬁ.’?ﬂr)
T 1974 K oamr 33 @ wd any (Wemur faRYT v faraorn) st
81 ST 31 g5 A wew afedt @ soae A A gu 3r'cmfr 1Rsaiaraa @
ol oy g i dore

79 | Page



&
/8. /uAa /2024

rafaeld Fpht o R & arg & Rear sme | ,

e &, 30 gRT U & i gamee RuiRor oiator (SEIAA)
¥ v el wipfa ww o & goar @ aatem @ 15 Raw ¥
I I WA T & W & I R UeR WS U T HW H
AT G 3R R S W | |

W A &1 oo HfAard su & gAfa fhar s seaw s feg
S 3RfRTAE dr 4R 41(2) @ ag yguur (FRaRer aur @AgEvr ) ér urn
37 & eadid I WHIT g o S|

FovoyeyYr fAvEwr &t it IR/ vd 3Ea o
(31 o )
SEIR I RGN

I- @elgey forem-Rety #r 3R puar gaard afvel 7 |
2 WS 3R, FdeeR (@R arEn) g & 3R gEard td aege erar
g 0T |

80 | Page

grirg ey



i

Annexure 14

a3 ?ﬁraia'a
- TGS USUT Fr=or 9,
XD 0 5,5 .455 / 456, fASTIR, SaeqR—482002

Phone & Fex-0761-4042780 E-Mail romppcbjbp@rediffmail.com

FAFLS2Y ST, /9f¥eY /2004
af _ SR, s 257 ?/ZQ

el wfEg
H0Y0 Heyl g 9
H{aTe

favg — mmmmmwmsﬁmmmm-m
ﬁ%@gmﬁwﬁiﬁiﬁﬁ@mﬁwaﬁqﬁmﬁﬁﬁﬁm%
T A IR |

T — —wmmmmmww1032041‘%7113527/12/2022
2—AHI UFOiel ¥ yaford Uehvor SHid 146 /2024
37 @ et Ria &1 v Tw9iE 961 R7id 19 /09 /2024
4—39 ST §RT Wee Bl &g Reie 13 /09 /2024 :

—00—
S favarfa og & 5 #9d dve FaR 9 deey A1EE, ARER A

9% HHAR ST WA FHIG 295 IHAT 30 FFIX TH W dediiel—orgrar Rie—Ra o
9IS gN1 WaM Bl Tl (YN faxor qen fa=on) afdifam 1974 @ uwr 25, 26 Td a1y
(sremvT fravor e A=) M 1981 @ URT 21 @ Jferfa WKt wERY yeH @ T B |
S€ R W B O /Y UGEY P WEH IR R & D AA D A1 @IH
erferd wxe 2g wH & T ot | fren @i sferd Riad & um eEie 961 RAid
19,/08 /2024 ERT WIS SH&N 3FER §RT S0 @aH &R a9 2020 # wafaRer =y /@,
3. ¥ @ity W § Sares fhar T R | IHE W Bl I5d WX gafaRei geTd Sfeber
AMRY AT, (MPSEIAA) ¥t garfeRer sl o< el & |

m%ﬁwﬁmﬁ%wmﬁﬁaﬂ%ﬂﬂwm
146 /2024 (RPEiR afie #Marad fawg Hovowmas wd 39 H fA1H 04 /07 /2024 31 gika
STSY & uRYey A fAiE 13 /09 /2024 BT @EH B Feror fovar | frem @ st
Ry FRT TRGT T B FTAR T 2020 ¥ WEH FeAeld GRT 9IS ENT T I &1
16530 HTAIER W i@ 16958 TAIER T 428 BHEIER SHfIG WA W SedreA fba AT &
fo wateia sfRfaHl &1 Soefe 21

T PR WM ERN ¥ 2020 # emaT O A Seared fhar T 2

qeET TRl B G@ReT SIS 48 /2020 (@ T GEY Wik feg 9Rd A 9 )
ﬁmu/oz/zozzﬁmmwwmﬁﬁmﬁﬂﬁm?if

9

81 | Page




Name of Mining Lease Holder

Shri Deepak Kumar Jain

Location of Bolder Mine

Khasra No- 295, Village Kasai,
Tehsil- Lakhnadon,
District Seoni (M.P.)

Excess Production was observed in the Year

2020

Consented Capacity as per CTO

16530 Cubic Meter Pe; Year

Quantity of Mineral Mined beyond Consented Capacity

428 Cubic Meter

Percentage (%) Exceedance 2.589%
Market Value of Mined aggregate/Gitti stone 214000
(in Rs 500/ Cubic Meter)
Cost of ecological services foregone and the cost of 21400
mitigation and restoration (10% of market Value)

235400.00

Total Environmental Compensation (EC) to be Paid

5 PR ST PuiRa B sMaR @M @ g wvd 235400 (31 o T BOR
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E-mail ID- modgmseo@mp.gov.in
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E-mail ID- modgmseo@mp.gov.in
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